Report of HSPCB in compliance of directions of Hon’ble NGT in Execution
Application No. 07/2019 in Original Application No. 843/2018 (L.A. No.
106/2019) titled as Sardar Patel Jan Chetna Education Society Vs State of

Haryana & Ors.’ -Reg.

Hon'ble NGT passed its directions on 21.05.2019 in Exccutive Application
No. 07/2019 in OA No. 843/2018 (I.LA. No. 106/ 2019) titled as ‘Sardar Patel Jan
Chetna Education Society Vs State of Haryana & Ors.’, directing HSPCB to
furnish a status report on compliance of siting criteria with reference to the
distance of stone crushers from educational institutions, within two months.
Accordingly, the report dated 22.08.2019 has been filed in Hon’ble National
Green Tribunal, New Delhi which is annexed as Annexure-R1.

That in compliance of order dated 02.09.2019 of the Hon’ble National
Green Tribunal, New Delhi, a report has been filed in Hon’ble Tribunal regarding
compliance with pollution norms and requisite air pollution control measures as
per notification dated 11.05.2016 of all the 58 stone crusher units which is
annexed as Annexure-R2.

Vide order dated 02.09.2019 and 13.11.2019 passed by Hon’ble NGT,
Haryana State Pollution Control Board was to furnish a report about the status of
compliance of environment norms by the stone crushers in question and the
details of parameters in which these crushers are found to be complied. The
details of stone crushers alongwith the compliance status of environment norms
and other parameters is annexed as Annexure-R3.

Government of Haryana vide order dated 19.05.2020 (Annexure-R-4) has
granted extension of time to stone crushers which are not meeting the siting
parameters as per notification no. S.0. 12/C.A.29/ 1986/Ss.5 and 7/2016 dated
11.05.2016 including those stone crushers which are not meeting the siting criteria

from educational institutions.
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Out of tota] 58 stone crushers, 10 units have been dismantled / abandoned,

I unit has closed on its own and CTO of 01 units has been refused and not in
operation (Anncxure-RS).

The out of remaining 46 units, 39 units are complying (Annexure-R6) and

07 units are non-complying (Annexure-R7) with the air pollution control

measures as per notification dated 11.05.2016. Out of these 07 non complying

units, 05 units have been closed by the Board and closure action has is under
process against the remaining 02 units.

It is requested that this report may kindly be taken on record.

—TE 7>
(Dr. Jai Bhagwan)
Senior Scientist, HSPCB

16.03.2020
To

The Registrar,

National Green T ribunal,

New Delhi.
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HARYANA STATE POLLUTION CONTROL BOARD

Subs Report of HSPCB in compliance of directions of Hon'ble NGT in E.No.
07/2019 in OA No. 843/2018 (1.A. No. 106/2019) titled a5 ‘Sardar Patel Jan
Chetna Education Society Vs State of Haryana & Ors' - Reg.

Hon'ble NGT, passed its directions on 21.05.2019 in Execution Application
No. 07/2019 in OA No. 843/2018 (1.A. No. 106/2019) titled as 'Sardar Patel Jan
Chetna Education Society Vs State of Haryana & Ors', directing HSPCB to furnish a
status report on compliance of the siting criteria in reference to the distance of
stone crushers from educational institutions, within two months.

The brief facts of the present case are that a notification was issued by
Environment Department, Government of Haryana on 11.05.2016 wherehy, siting
norms for stone crushing units, indicating the minimum distance to be provided
with reference to various parameters (roads, villages, forests, etc), were provided
and a period of 3 year time was granted to those units, which were not meeting
out the siting criteria, to shift their units to any other site, which meets the siting
criteria, or to an existing stone crusher zone. In compliance of the directions of
Hon'ble Tribunal's order dated 19.02.2019 the Environment Department of
Government of Haryana made an amendment in the Notification, whereby, the
minimum distance required from an educational institution for a stone crusher
was prescribed at 0.5 KM. (It is pertinent to mention here that CWP No. 12107 of
2018 titled as Ambala Stone Crusher & others V State of Haryana & others and
some other writ petitions have been filed seeking relief against the above
mentioned notifications. Hon’ble Punjab and Haryana High Court has restrained
the respondents/authorities to interfere in the running of the stone crushing unit
by an interim order).

Subsequently the Environment Department Government of Haryanz issued
an order on 10.06.2019, whereby the non-complying units were granted a period
of one more year to comply with the siting norms, in compliance of the stay order
issued by Hon'ble High Court in one case and to avoid multiple litigations. The
copy of order dated 11.06.2019 is annexed at Annexure 1.

In compliance of the directions of Hon'ble Tribunal dated 21.05.2019,
Haryana State Pollution Control Board has verified the complying status of all
stone crushers in the State for the siting criterion with reference to educational
institutions and it has been found that 58 stone crushers were found to be non-
complying (established within a distance 0.5 KM from an educational institution).
The list of the stone crusher units is annexed as Annexure-2.
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‘ Out of these 58 units, 46 are operating under the relaxation already
Provided under the provisions of Notification dated 11.05.2016 and 12 units are
Operating under regular consent, i.e., without any relaxation in any other siting

criteria, as per notification dated 11.05.2016. The Board has initiated action on
these 12 units.

The matter has been referred to the State Government for deciding the
case of extending the relaxation provision for these 46 units, which are already
operating under relaxation with reference to some other criteria.

In view of the above facts, it is requested that this report may kindly be
taken on record and delay in submitting the report, which happened
inadvertently due to verification of individual units in the field in consultation
with the officers of Revenue Department, and compilation of the same, may
please be condoned.

Senior Scientist, HSPCB
22.08.2019

To

The Registrar,

National Green Tribunal,
New Delhi.




GOYERNMENT OF HARYANA
ENVIRONMENT DEPARTMENT
ORDER

Whereas, Haryana Government, Environment department issued u Nolilication rcg“"df"g
stone crushers( vide No. S.0.12/C.A. 29/1986/Ss. § und 772016 dated 11.05.2016.) siting
parameters (o establish a stone crusher unig in Huryana are defined in schedule =1 of above said
Notification.

Whereas, a time period of 3 years was given to the stone crushers(under the Rulcs‘) i
were not meeting the siting criteria as per Notification dated 11.05.2016 to shift their su'mc
crushers at any site meeting the siting criteria or in an existing stone crusher zone. This time period
has expired on 10.05.2019.

Whereas, Hon'ble High court of Punjub and Haryana in CWP No. 12107 of 2018 titled as

Ambala stone crusher and Ors Vs State of Haryana and Ors vide its order dated 02.05.2019 has
restrained the respondent - authorities till the next date of listing from interfering in the running of

the petitioners- stone crushing units by their respective proprictors at the place where they are

7 established and also from taking any other coercive measures or refusing to grant necessary
°p\qoscm as and when required on the ground that they are not entitled to continue the operation at

,[1 the present site in view of the Notification which is impugned in this writ petition. Some other
araue crushers have also approached the Hon'ble High court and Hon'ble court has ordered in all
ese cases (hat “There shall be an interim order in the same terms as in CWP No. 12107 of 2018".

-/-'.'(CQ[( In view of above said orders of Hon'ble High Court and considering the probability of
9'"‘* Jid multiple litigations,the Government has taken the decision that the time period of 3 years given to
S the stone crushers not meeting the siting parameter as per notification dated 11.05.2016 is
f"l‘ extended further for a period of one year to enable non complying units to comply with the siting

PM” 7 norms.

19 Dated : 10.06.2019

Dheera Khandelwal
»}(E \ Additional Chicf Sceretary to Govt. Haryana, -
g Environment Department
»
Endst. No. 16/19/2015- 3 Env. Dated:- )1-6- 2013
oA .

A copy is forwarded (o the Chairman, Haryana State Pollution Control Board,with the
request to take further necessary action under intimation to the Government.

‘ |
1 Supetin%ﬁfgn’vironmem.

for Additional Chief Secretary to Gowt, Haryana,
Environment Dcpanmeﬁ.

Scanned by CamScanner




list of stone crushers not meeting the siting ¢
from educational institution as per notifica
04.04.2019.

riteria distancé
tion dated

e e S
1 Shr‘, TName and address of Stone Crusher
0

! e

|

Remarks

i

Ropp Kamal Stone Industries, Vill
| Doiwala, P.O. Devdhar, Yamuna Nagar

—

| provided by G

Established  before the notification  dated |
04.042019 and operating under relaxatsonl
ovt for siting parameter as per

notification dated 11.052016. 1
before the notification datedI

Established

2. Shiv Shankar Stone Crusher, Vill

' Kohliwala, Yamuna Nagar 04042019 and operating under relaxation |
provided by Govt for siting parameter as perg
o ) notification dated 11.05.2016.
3. | Walia Stone Crushing Co., VPO Established  before the  notification ~ cated |
Devdhar, Tehsil Chhachhrauli, Yamuna 04.042019 and operating under relaxation |
Nagar provided by Govt for siting parameter as perJ
1 notification dated 11.05.2016. T
4. | Super Stone Crusher, Vill Ballewala, Established before the notification dated
’Tehsﬂ Chhachhrauli, Yamuna Nagar 04 042019 and operating under relaxation
' provided by Govt for siting parameter as per
| | ) ) notification dated 11.05.2016. L o]
5 | Jagat Stone Crusher, Vill Ballewala, Established before the  notification dated |
Yamuna Nagar 04.04 2019 and operating under relaxation |
provided by Govt for siting parameter as per'
I B notification dated 11.05.2016. oy
6 Keshav Stone Crusher, Established before the notification  dated
Village Doiwala, Tehsil Chhachhrauli, 04.04.2019 and operating under relaxation
Yamuna Nagar, Yamuna Nagar provided by Gowt for siting parameter as per
e notification dated 11.05.2016. ‘
7 United Contractors and engineers, Established before the notification  dated
Village Ballawala, Tehsil chhachrauli, 04042019 and operating under relaxation
| District Yamuna nagar provided by Govt for siting parameter as per
[ notification dated 11.05.2016. ,
8 Kamboj Gram Udyog Mandal, Village Established before the notification dated |
Ballewala, Tehsil Chhachhrauli, | 04.04.2019 and operating under relaxation
| Yamuna Nagar provided by Govt for siting parameter as per

‘ notification dated 11.05.2016.
9. | Gayatri Stone Crusher, Village Established before the notification dated
Ballewala, Tehsil Chhachhrauli, 04.04.2019 and operating under relaxation |
| Yamuna Nagar provided by Govt for siting parameter as per
I B notification dated 11.05.2016. ]
10. | Bala Sundri Stone Crusher, Village Established before the notification dated
04.04.2019 and operating under relaxation

1

Ballewala, Tehsil Chhachrauli, District
Yamuna Nagar

provided by Govt for siting parameter as per

notification dated 11.05.2016

" Gaurav Stone Crusher, Village
' Ballewala, Tehsil Chhachhraul,
District Yamuna Nagar

Established before the notification dated |
04.04.2019 and operating under relaxation
provided by Govt for siting parameter as per
notification dated 11.05.2016.

12 | Haryana Stone Crusher, Village

Ballewala, Tehsil Chhachrauli, Yamuna
; Nagar

Established before the notffication dated
04.04.2019 and operating under relaxation
provided by Govt for siting parameter as per
notification dated 11.05.2016.



13. | Jai Ganesh Stone Cry

[
14.

sher, Village

Ballewala, Tehsil Chhachhrauli. District

Yamuna Nagar

Shyam Stone
Doiwala, Teh
Nagar

_Crushing Co., Village
sil Chhachrauli, Yamuna

Sfe———
Balram Stone Crushing Co, Vilage

Ballewala, Tehsil Chhachrauli, District
Yamuna Nagar.

| Established  before

the
04.04 2019 and operating
provided by Gowt for siting

___| notification dated 11.05.2016.

Established before the

04.042019 and operating
provided by Govt for siting
_notification dated 11.05.2016.
Established before the

04042019 and operating
provided by Govt for siting
notification dated 11 05.2016.

Ambay Stone Crusher, Village Doiwala.

Tehsil Chhachrauli,

District Yamuna
Nagar

Established before the
04.04.2019 and operating
provided by Gowvt for siting
notification dated 11.05 2016.

" notification

dated |
under relaxation |
parameter as per |

notification datedl
under relaxation |
parameter as per

under relaxation
parameter as per |
|

notification  dated |
under relaxation
parameter as per

17| Shri Ram Stone Crusher, Village Established before the notification dated
Doiwala, Tehsil Chhachhrauli, District 04.042019 and operating under relaxation
Yamuna Nagar. provided by Govt for siting parameter as per
notification dated 11.05.2016. ]
18. | Bhagwati StoneCrusher, Village Established before the notification dated
Doiwala, Tehsil Chhachhrauli, District | 04.04.2019 and operating under relaxation
Yamuna Nagar. provided by Govt for siting parameter as per
notification dated 11.05.2016.
19. | Balaji Stone Crusher, Doiwala , Established before the notification dated
E Chhachhrauli, Yamuna Nagar 04.042019 and operating under relaxation
; provided by Gowt for siting parameter as per
[ notification dated 11.05.2016.
. 20. | Mehal Stone Crusher, Ballewala , Established before the notification dated |
Chhachhrauli, Yamuna Nagar 04.04.2019 and operating under relaxation
provided by Govt for siting parameter as per
notification dated 11.05.2016.
21. | Mohindra Stone Crusher, Doiwala, Established before the notification dated
Tehsil Chhachhrauli, Yamuna Nagar 04.04.2019 and operating under relaxation
provided by Govt for siting parameter as per
I notification dated 11.05.2016. |
22. | Haryana Stone Mills Pvt Ltd, Doiwala, Established before the notification dated |
Tehsil Chhachhrauli, Yamuna Nagar 04.04.2019 and operating under relaxation |
provided by Govt for siting parameter as per |
l |_notification dated 11.05.2016. |
' 23. | Hum Stone Crusher, Village Doiwala, Established before the notification datedl
‘ Tehsil Chhachhrauli, Yamuna Nagar 04.04.2019 and operating under relaxation |
! A provided by Gowvt for siting parameter as per |
[ notification dated 11.05.2016. 1
| 24 | Jamna Gram Udyog Mandal, Ballewala, | Established before the notification dated |
Yamuna Nagar 04.04.2019 and operating under relaxation
‘ provided by Govt for siting parameter as per |
notification dated 11.05.2016. g
‘Lr 25. iSohi Stone Crushing Industry, Village Established before the notification dated |
Ballewala, Chhachharauli, Yamuna 04.04.2019 and operating under relaxation |
' Nagar provided by Gowt for siting parameter as per
| notification dated 11.052016. e
26. | New Markanda Stone Crusher, Village | Established before the_z notification  dated
| Ballewala, PO Devdhar, District 04.04.2019 and operating under relaxation

' Yamuna Nagar

notification dated 11.05.2016

provided by Govt for siting parameter as per

|




29,

30.

31.

28
- | Jagdamba Stone Crusher, Village

Doiwala, Chhachhrauli, Yamuna Nagar

o R
Neelkanth Stone Crushing &
Name Surindra Stone Crusher

Industries), Village Doiwala, Tehsil

Chhachraull, District Yamuna Na ar

Vishkarma Stone CrushingCo ., Village

Ballewala, Tehsil Chhachhrauli, District
Yamuna Nagar

gCo. (Old

Established  before  the

04.04.2019 ang operating
provided by Gowt for siting
notification dated 11.05.2016.

notification  dated |
under relaxation
parameter as per

Established before the

04.04.2019 and operating
provided by Gowt for siting
_notification dated 11.05.2016

notification  dated
under relaxation
parameter as per

Established  before
04.04.2019 and operating
provided by Gowt for siting
notification dated 11.05.2016.

the notification

dated
under relaxation
parameter as per

Established before the

04.04.2019 and operating
provided by Govt for siting
notification dated 11.05.2016.

notification  dated
under relaxation
parameter as per

Parkash Stone Crusher, Village
Ballewala, Tehsil Chhachhrauli,
Yamuna Nagar

Established before the
04.04.2019 and operating
provided by Gowt for siting

notification  cated
under relaxation
parameter as per

S : notification dated 11.05.2016.
32. | Goel Spintex Pvt Ltd, Unit-I, Doiwala, Established  before the notification dated t
Tehsil Chhachhrauli, Yamuna Nagar 04042019 and operating under relaxation
provided by Govt for siting parameter as per
notification dated 11.05.2016.
33. | Mohit Stone Crusher, Village Kohliwala, | Established before the notification  dated
P.O., Devdhar, Yamuna Nagar 04.04.2019 and operating under relaxation
provided by Govt for siting parameter as per
notification dated 11.05.2016.
| 34. | Arya Stone Crusher, Village Ballewala, | Established before the notification dated
Tehsil Chhachhrauli, Yamuna Nagar 04.042019 and operating under relaxation
provided by Govt for siting parameter as per
[ notification dated 11.05.2016.
| 35. | M/s Jai Maa Durga Stone Crusher Running regularly
[ Village Bar, Tehsil Kalka, Panchkula
| 36. | M/s Ram & Sons Stone Crusher Village | Running regularly
[ Bar, Tehsil Kalka, Panchkula
' 37. | M/s Mahadev Stone Crusher Village Running regularly
) | Bar, Tehsil Kalka, Panchkula
| 38 | M/s Shiv Shakti Stone Crusher Village | Running regularly
l | Bar, Tehsil Kalka, Panchkula
| M/s Shree Ram Chander Stone Running regularly

1 Crusher (Old Name Galaxy Enterprises
Village Bagwala, Panchkula

M/s Mahadev Stone Crusher Village
Pyarewala, Raipur Rani, District
| Panchkula

dated 11.05.2016.

Running under relaxation provided vide notification

41

|

| M/s A K.Stone Crusher, Village Rampur
| Jangi Tehsil Kalka, Panchkula

dated 11.05.2016.

Running under relaxation provided vide notification

|

[ 42.

| M/s Kakkar Stone Crusher, Village
| Rampur Jangi Tehsil Kalka, Panchkula

| dated 11.05.2016.

Running under relaxation provided vide notification |

\

43.

| 'M/s Anoop Stone Crusher Village

dated 11.05.2016.

Running under relaxation provided vide notification

| Tanda, Chandimandir, Panchkula
' M/s Chandimandir Stone Crusher
| Village Tanda, Chandimandir,

dated 11.05.2016.

Running under relaxation provided vide notification

nga_nchkula - o
"M/s Durga Stone Crusher, Village

|

| Running under relaxation provided vide notification |




“handimangj Panch ]
. hkula
STONE CRUSHER Village |

——nandir, Panchkylq

her Viw
tone Croe. .
one Crusher Village
| Tanda Chandimangj I ags
e T ar——1andimandir, p
49. [ M/s Shakg Stone (:TushearnChkma
‘ ;

dated 11.05.2016

[ ———

dated 11.05.2016

Running under relaxation provided vide notification
dated 1 1.05.2016.

Running under relaxation provided vide notification

Running uﬁFreExmprovid_ed vide notification

dated 11.05.2016.
Running under relaxation provided vide notification

SHREE VINAYAK STONE GRijanes— | dated 11.05.2016.
Khewat No_ 8, I'(hatSaTl\?(:\l % CNT USHER Not covered under relaxation as per notification
Kila No. 19/2(5-6), 20/1 ('4_'12 Nz°1 42, | dated 11.05.2016 (Not operational)
1) 2211 (4-11) At Village-kuaa 2 -
= Lezsill-Narnaul_ District-Mohind,epr a‘rh
. e Mh\_~
[ D¥i|| Mgstr;?t(rygitn?ri/:r\::&et?i m\?\?lle l(;lott :tz\qered under relaxation as per notification
‘ Khewat N‘?- 171, Khatoni No 232 & ated 11.05.2016 (Not operational)
235, Mustil No. 43/1/1 (6-16), 44/4(7-
11) 5 (7-11), 7/2 total 26 kanal Village- |
&5 Rultajpur, Narnaul Distt-Mohindergarh f
52. | Shree Shyam Stpne Crusher Khewat Not covered under relaxation as per notification |
N_o, 177, Khatoni No. 243, M.No. 43, dated 11.05.2016 (Not operational) '
Kila No. 9 (5-2) & 12 (3-18) at Vill-
Kultajpur, Tehsil-Narnaul Distt-
Mohindergarh
53. Sniv Sunder Grit Udyog, Kila No. 71/6, Operational and Time grant as per notification
. Vill-Lutafpur, Narnaul, Mohindergarh dated 11.05.2016. s
54. | Bajrang Stone Crusher, Khewat No. Operational and Time grant as per notification
121, Khatoni No. 148, Khasra No. 53 dated 11.05.2016.
total 260 kanal 15 marla Vill.-Faizabad,
i Narnaul
55. | Karota Stone Grinding, Khewat no. 32, | Not covered under relaxation as per notification
khatoni no. 64, kila no. 12//20 (9-0), dated 11.05.2016 (Not operational)
1 khewat no. 33, Khatoni no. 65, kila no.
! | 13//16( 6-12) Vill-Karota, Narnaul,
| Distt-Mohindergarh
| 56. | DEV SHRI KRISHNA STONE Not covered under relaxation as per notification
CRUSHER Khewat No. 45, Khatoni No. | dated 11.05.2016 (Not operational) '
| 63, M.No.12, Kila No. 25/2 (3-13) M.No.
15, Kila NO. 5 min East (7-0) Total 10
| Kanal 13 Marla, Village-Karota, Tehsil-
[ Narnaul, DisttMohindergarh : o
| 57. | Unigue Stone Crusher, Khewat No. 15, | Not covered under relaxathn as per notification ‘
Khatoni No. 15, M.No. 11, Kila No. 11/2 | dated 11.05.2016 (Not operational) |
‘ (2-15,) 20 (7-12)& 21/1 (6-9) Total 16 '
Kanal 16 Marla, Vlll-Karota, Narnaul,
| Distt- indergarh —
3 58. | g::pgﬁlfgggstg&:tion Co., Khasra No. Not covered under relaxation as per notification |

| | 211, Vill Raghunathpura, Distt.
| Mohindergarh

dated 11.05.2016 (Not operational)




Sub:- Report of HSPCB in compliance of directions of Hon’ble NGT in Execution
Application No. 07/2019 IN Original Application No. 843/2018 (l.A. No.
106/2019) titled as Sardar Patel Jan Chetna Education Society Vs State of

Haryana & Ors.

Hon’ble NGT, passed its directions on 02.09.2019 in Execution Application No.
07/2019 IN Original Application No. 843/2018 (I.A. No. 106/2019) titled as Sardar Patel
Jan Chetna Education Society Vs State of Haryana & Ors, directing HSPCB to furnish a
status report regarding compliance of pollution norms by the stone crushers after
verification within one month.

That in compliance of order dated 02.09.2019 of this Hon'ble Tribunal, report
has been collected from the Regional offices at Panchkula, Yamunanagar and
Dharuhera for 58 stone crushers.

Out of these 58 stone crusher units, 35 units are complying with pollution norms
and provided requisite Air Pollution Control Measures as per notification dated
11.05.2016. Samples of Ambient Air Quality were taken and those were found within
permissible limits.

14 units are lying closed of their own and were not found to be non-operational.
However, as per physical verification, deficiencies were found in Air Pollution Control
Measures as per notification dated 11.05.2016. Directions have been issued to them not
to operate without ensuring the Air Pollution Control Measures and intimation to the
Board.

03 units were found dismantled and 01 unit is lying in abandoned condition.

02 units are not complying with pollution norms and show cause notices for
closure has been issued. Further, Environment Compensation has been assessed
against these units. Copy of proposal sent by Regional Office, Yamunanagar is
annexed herewith as Annexure-1 and Annexure-2. 01 non complying unit was found

closed and show cause notice for closure has been issued.



02 units have not provided Air Pollution Control Measures as per notification
dated 11.05.2016 and have been closed by the Board. The action of recovery of
compensation and closure/prosecution shall be taken after approval of the competent
authority.

This report may kindly be taken on record and delay in submitting this report
may please be condoned as considerable time has been consumed during inspection

and taking samples and analysis thereof.

(Rajesh/Kumar Garhia)
Senior Scientist, HSPCB

To

The Registrar,

National Green Tribunal,
New Delhi.



A(OWCXM":’,

Regional Office

Haryana State Pollution Control Board
8.0 Ne, 131, Sector-17, Jagadhri (Yamuna Nagar), Ph — 01732-268137

No. HSPCB / YNR /2019/.24.3l 6. Dtgd/ 11/ 2019

To
The Chairman
Haryana State Pollution Control Board
Panchkula '

Kind Attn: Sh. Virender Punia EE(HQ)

Sub: - Regarding imposition of Environmental Compensation as per
Policy of the Board dated 29.04.2019 - Kamboj Gram Udyog
Mandal, Village Ballewala, Tehsil-Chhachhrauli, Yamuna Nagar

Ref: Policy order no. HSPCB/PLG/2019/6073 dated 29.04.2019.

in the context of above mentioned reference regarding subject cited
above, attached please find herewith the environmental compensation to be imposed
on M/s Kamboj Gram Udyog Mandal, Village Ballewala, Tehsil-Chhachhrauli, Yamuna

Nagar for finalization and approval as per Annexure - | please.

DA.: As above.

1 y
c\—/“
Regignal Officer
~Yamuna Nagar
/ %

%
N

\



Annexure - I
Calculation of Eavironmental Compensation as per policy order
dated 29.04.2019 of the Board.

Name of the unit : M/s Kamboj Gram Udyog Mandal, Village Ballewala, Tehsil-
Chhachhrauli, Yamuna Nagar

Date of inspection by HSPCB - 04.10.2019
Details of the violation . Samples were found exceeding the prescribed

standards as per Analysis Report 273 dated
10.10.2019
Category of the unit : Orange
Scale of the unit . Small Scale
Category of the compensation as per Policy of the Board dated 29.04.2019

(a) Unit discharging the environmental pollutants in excess of the standards
prescribed under EP Rules, 1986.

(b) Intentional discharges to the environment including bypassing the poliution
control devices = Land, Water and Air resulting into acute injury or damages to
the environment

The environmental Compensation is based on the following fo rmula:
EC=PIx NxRxSxLF
Where
¢ = Environmental Com pensation.
Pl=Pollution Index ot industrial sector =50 for Orange category of industries.

N =No of days of violation = 10.10.2019 to 08.11.2019 (inchuding both dates)
* From date ofSamplefaiI to Till Date*
= 30 Days
R= Factorin rupees=250

S= Factor for scale of operation =0.5 for small scale
LF=Location Factor -1 725 for Jagadhari Town yamuna Nagar and nearby areas.
Hence ,
p——— EC=50x30x250X 0.5 % 1.25 =72,34,375/- in Rupees
< ‘I'(‘;ompemsation apyﬂicabic in this case is Rs. 2,34,375/- (Two Lakhs Thirty

\ Four Thousand Three Hundred Seventy Five in Rupees)

A 7 : ]
_~Nirwal Kumar Kanfaljit Singh
RO (Yamund Nagar) AEE (Yamuna Nagar)



OVITION ¢

Regional Office, vamuna Nagar Region

Haryana State Pollution Control Board
S.C.O‘. No- 131, Sector -17, HUDA,Jagadhari, Yamuna Nagar
Website - www,hspcb.gov.in E-Mail - hspcbroyr@agmail.com

Contact No. 01732-268137,237846

_._‘,__.._.._.__._w._,..,._._..._...._.._.._—._—_____._..--_-—-.._——-—._....._..._..
P

No. HSPCB/YR/2019/ 319 5" Dated:3 o /10/2019

To
vi/s Kamboj Gram Udyog Mandal,
Village Ballewala, Tehsil Chhachhrauli,
Yamuna Nagar

Subject: - Show Cause Notice under section 31 — A of the Air (Prevention -
and Control of Pollution) Act, 1981,

Whereas -your unit was inspected by the field officer on
04/10/2019.

Whereas sample of process emission was collected and as per
results of the analysis report vide no. 273 dated 10/10/2019 shows the
parameters 1.€. Suspended particulate matter mg/m3 found exceeding the
prescribed limit. The parameters are as under : -

Point of sample Parameter Result (mg/l) Limit
Process Emission SPM 786.6 . 600.0

Whereas at the time of sampling your APCM found in operation. but
not satistactory.

In view of the above, you are hereby given Show cause as for 15
days as to why your unit may not be closed and electric connection disconnected
including other captive power under section 31-A of Air (Prevention and Control
of Pollution) Act, 1981.

In case you fail to comply with the deficiencies mentioned above
within stipulated period, it will be presumed that you have nothing to say in this
regard and accept the status as mentioned above, which will warrant your unit
under section 31 ~ A of Alr Act reproduced as under, without giving any further
notice.
«31 - A”. Not withstanding anything contained in any other, but subject
to the provisions of this Act and to any directions that the Central Government
may give in this behall, a Roard may, in the exercise of it power and performance
of its functions under this issue amny directions writing to any person, office or
authority and such person, officer or authority / shall be bound to comply with
such directions. i
Explanations: For the avoidance of doubts, it 1s hereby dﬁ;larcd that the power
to 188U€ direction under {his section includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation Of

Process.
OR . .
(b) The stoppage or regulation OF supply of electricity, wat

SErviCES,

or any other

This may be tr ated as final o ortunity. :
This may be treate 18 PP Reg{a’:;l e

¥ yvamuna Nagar
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A copy of above 1s forwarded o Chairman, 11SPCB, Panc a
information please.
Regiona/()fﬁcer

vamuna Nagar



A nrex u,e,e.fj_

Regional Office

Haryana State Pollution Control Board
$.C.0 No. 131, Sector-17, Jagadhri (Yamuna Nagar), Ph - 01732-268137

No. HSPCE / YNR /2019/.23£5... pt.8&/ 11/ 2019
To
The Chairman
Haryana State Pollution Control Board
Panchkula
Kind Attn: Sh. Virender Punia EE(HQ)
Sub: - Regarding imposition of Environmental Compensation as per
Policy of the Board dated 29.04.2019 - M/s Jamna Gram Udyog
Mandal, Village Ballewala, Tehsil-Chhachhrauli, Yamuna Nagar
Ref: Policy order no. {SPCB/PLG/2019/6073 dated 29.04.2019.

In the context of above mentioned reference regarding subject cited
above, attached please find herewith the environmental compensation to be imposed
on M/s Jamna Gram Udyog Mandal, Village Ballewala, Tehsil-Chhachhrauli, Yamuna

Nagar for finalization and approval as per Annexure - 1 please.

. {_, '\,
DA.: As above. \ ,)
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'/‘ﬁ,Re'éig;nal Officer
'(4 /Yamuné\xNagar
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/ Annexure - I
Calculation of Environmental Compensation as per policy order
dated 29.04.2019 of the Board.

Name of the unit : M/s Jamna Gram Udyog Mandal, Village Ballewala, Tehsil-
Chhachhrauli, Yamuna Nagar
Date of inspection by HSPCB - 04.10.2019
Details of the violation - Samples were found exceeding the prescribed
standards as per Analysis Report 265 dated
10.10.2019
Category of the unit : Orange
Scale of the unit - Small Scale
Category of the compensation as per Policy of the Board dated 29.04.2019

(a) Unit discharging the environmental pollutants in excess of the standards
prescribed under EP Rules, 1986.
(b) Intentional discharges to the environment including bypassing the pollution

control devices - Land, Water and Air resulting into acute injury or damages 10
the environment.
The environmental Compensation is based on the following formula:

EC=PIx NxRxSxLF
Where
EC = Environmental Compensation.
Pl=Pollution Index of industrial sector =50 for Orange category of industries.

N =No of days of violation = 10.10.2019 to 08.11.2019 (including both dates)
* From date of Sample fail to Till Date*
=30 Days

oy

R= Factor in rupees=250

S= Factor for scale of operation =0.5 for small scale

LF=Location Fﬁcto% =1.25 for Jagadhari Town Yamuna Nagar and nearby areas.
Hence ,

EC=50x30x250x05x%x1.25 =2,34,375/- in Rupees
(” ''''''' “Gompensation applicable in this case is Rs. 2,34,375/- (Two Lakhs Thirty

Ff}zix‘ Thousand Three Hundred Seventy Five in Rupees)
f/,hlir-m-al“{(iimar Kanfaljit Singh

RO (Yamuna Nagar] AEE (Yamuna Nagar)
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Regional Office, Yamuna Nagar Region
E l:iaryana State Pollution Control Board
C.0. No- 131, Sector -17, HUDA,Jagadhari, Yamuna Nagar

Website - www.hspcb.gov.in E-Mail - hspcbroyr@g
RAANALFERE=A S . - hs chrovr mail.
Contact No. 01732-268137,237840 ail.com

To .
1i/s Jamna Gram Udyog Mandal,
villge Ballewala, Yamuna Nagar

Subject: - Show Cause Notice under section 31 - A of the Air (Prevent'mn
and Control of Pollution) Act, 1981.

Whereas your unit  was inspected by the ficld officer on

03/10/2019.

Whereas sample of process emission was collected and as Per
results of the analysis report vide no. 265 dated 10/ 10/2019 shows the
parameters ic. Suspended particulate matter mg/m3 found exceeding the
prescribed limit. The parameters are as under : -

Point of sample pParameter Result (mg/1) Limit
Process Emission SPM 776.6 600.0

Whereas at the time of sampling your APCM found in operation. but

not satisfactory.

In view of the above, you are hereby given Show cause as for 15
days as to why your unit may not be closed and electric connection disconnected
including other captive power under section 31-A of Alr (Prevention and Control

of Pollution) Act, 1981, .
In case you fail to comply with the deficiencies mentioned above

within stipulated pen’od, it will be presumed that you have nothing to say in this
regard and accept the stafus as mentioned above, which will warrant your unit

under section 31 — A of Air Act reproduced as under, without giving any further
notice.

«31 — A”. Not withstanding anything contained in any other, but subject
s of this Act and to any directions that the Central Government
may give in this behall, & Board may, in the exercise of it power and performance
of its functions under this 1ssu¢ any directions writing to any person, office or
authority and such persom officer or authority / shall be bound to comply with

such directions.
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date of anaylsis In-adequate | provided) not
) report )
No Aceguate Not No
Not No-27 God | Adequate | Adequate Py Recommencas | SCh wsced
Martained 1010 .Qn_o:onooﬁo-.-o
recommenced
0 HO for
Envitcnmental
Corpensatcr
Gayan Stone Crusner Mantanes o8 2l Adecoate | Adequae | Adecuste | Provoed | Acoc.ate | AGequate Adequste . | Mainisiced NA SCNwswd
|
2 ,
Ma ~an00 03-263 Adecuate | Adequate | Adequato | Provicec | Adequate | Adequate Azequate | Mamtaned NA SCN issuoa
B |
Sione Crusher. Mantanec '03-255 Acequate | Adequate | Adecusie dod | Aceq.ate | Adequate Aceguate | Mantaned NA SON
ﬁ: c:!.“ 88888 g
Haryana Stone Crusner, Maintaned ‘es-258 Asecuste | Adequate | Acecuate | Provces | Acecuate | Adequate Yes Acequste | Mairtaned NA SCN 155080
Vitage Salewaa Ters! 20
.
200 Mairtanod Yos-264 ot Quar Prowided Azocuate | Adequate Adequate | Mantanec NA SCN issued
oooooo
2. T
200 Martarod Yes 270 et Adequate | Adequate | Adequate | Provdes | Acecuate | Adequate Adequate | Mantanec NA SCN ssund
10102019
Baram Siwne Crushing Mantaned Yes-257 at auate quate roved | Adequae | Adequate Acecuate | Maramed NA SCN
- 03102019
5% Ma rianed Nuo?u;a»uoﬂo Adequate | Adequate | Adequate | Provded | Aceaud | Acequate Adequate | Mairtaned NA SCN ssued
200 Mairtained Yos-253 ot Adequate | Adequate | Adequate | Provided | AeG.aR | Adequate Adoquate | Mankained 7y SN
03 102019 1ssuec

e i h e

sblics 1L




Consiidated | Action taken R
05201 ¢
as por datod o e
notification .ll-
dated 11.05.2016.
containment Metalied | Cleaning | Green Belt | Log Book (Yes ! No) |
” md!ii - is_n.: —— r§.li Roads and alongthe | for water
(Adequate /| (Adequate / | Storage | system wal (Adequate | | wetting of ‘&3. meter and _
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Yes- Adequate | Adequate | Adoquate | Prowded | Acec.ate | Adequate Yes Adoquate | Mantaned Yes z»I_Mz.l-’_
officer on
17,02 2020 fer coviection
oest sample bt
found net in operaten
. ovded | Acequate | Adequate ‘es _K.?s- Mairtaned o A Sch
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and address of Consent status Installed -
w.  #oneCrusher production status as per dated 11.05.2016
\capacity (TPD status as per
notification
dated 11.08 2016
t ,9:!}65- to] Complying to | Name of legal | Log book for| Whether unit is containment cum forthe] ~Wiad [GHIRECRENE g t!a"... oy |
i sting | thesiting | Source of raw | raw material | complying as per| Cover shed Water 1| wetting ot | pertghery | meter and
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Complying




l Comphance status #s per notification dated 11.05.2016
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Conslidated | Action taken
.' _Name and address of | Consont status | Instalied/ e R e e e TR B oy ey | et Remark
5 Crusher production
~ capacity (TPD)
Complying to| Complying to | Name of legal | Log book for] Whether unit cum
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Compliance status as per notification dated 11,05,.2016
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/ ﬁ Complying to| Complying to | Name of legal | Log book for| Whether unit is | Dust containment cum for the ]
\ the siting he siting Source of raw ig_nix.llvl Cover shed Water aking
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GOVERNMENT OF HARYANA .
ENVIRONMENT AND CLIMATE CHANGE DEPARTMENT

ORDER

/ e a0t issue lotilication
Whereas, IHaryana Government. Environment department issued a Notilic

(vide No. S.0.12/C.A.29/1986/ Ss. Sand 72016 dated 11.05.2016) regarding stone crushers

. ! ) s APV ined in
and siting parameters for establishment of stone crusher units 1 IHaryana definec

Schedule - [ ol Notification.

Whereas, a period of 3 years was given to those Stone crushers ( under the Rules)
which were not meeting the siting criteria as per Notification dated 11.05.2016 to shift their
stone crashers at any site meeting the siting criteria or in an existing stone crusher zone.
s time period has already been expired on 10.05.2019.

Whereas Honble Court of Punjab and Haryana in CWP No. 12107 of 2018 tited as
Ambala Stone Crusher and Ors Vs State of Haryana and Ors vide its order dated 02.05.2019
fas restiained the respondent authorities till the next date of listing from interlering in the
cunmme ol the petitioners Stone Crushing unit by their respective proprictors al the place
where they are established and also from taking any other coercive measures or refusing to
crant necessary consent as and when required on the ground that they are not entitled to

mtinue the operation at the present site in view of the Notification which is impugned in
s wnt petition . Some other stone crushers have also approached the Hon'ble High Court
ard Hon'ble Court has ordered in all these cases that “There shall be an interim order in the
same terms as m CWP No. 12107 of 2018,

Whereas. in view of above orders of Hon'ble High Court and considering the
probability of multiple Litigations. the Government had taken the decision vide orders dated
10.06.2019 that the time period ol 3 vears given to the Stone Crushers not meeling the siting
parameter as per Notification dated 11.05.2016 is extended further for a period of one year to
¢nable non complyving units to comply with the siting norms.

Whereas. the orders dated 02.05.2019 in CWP no. 12017 of 2018 yet not vacated
and time period ol additional one year granted by Govt. to honour the orders of Hon’ble
High Court has been expired on 10.05.2020.

Whereas. Government of Haryana, in compliance of the directions of Hon'ble NGT,
hes further assued amendment notification dated 04.04.2019 prescribing one additional

peramcter of Cmuininum distance required from educational institutions™. thereby adding one

¢ siting oriteria for establishment of stone crusher units. Since some of stone crushers

this new siting eriteria, preferred appeal in Hon'ble High Court (CWP No,
[ 2020 utled as Markanda Stone Crusher and others Vs, State of Harvana and Others).

she thign Court reterring orders in CWP No. 1210772018, orders (order dated

220200 o coeroive sieps to be taken against petitioners and listed appeal with the main

m CWPNo 21072018

.




In-view of pendency of CWPs before High Court. which restrained  the
respondent authorities from interfering in the running of stone petitioner stone crusher units.
the Government has taken the decision that time period ol 03 vears given 10 the stone crusher
unit not meeting siting criteria as per notification dated 11.05.2016 & amended till date. is
extended further for another one more year i.¢. upto 10.05.2021, subject 10 the outcome of

the decision of the Hon'ble Punjab & Haryana High Court in the above mentioned pending

CWPs

Dated:-05.05.2020
Dheera Khandehval
Additional Chiel Secretary to Govt. Haryana,
Environment and Climate Change Department

I'ndst. No. 16/19/20158-3Eny. Dated:- 19/05/2020

A copy is forwarded to the Chairman, Haryana State Pollution Control Board, with

the request to take further necessary action under intimation to the Government.

\ [
e\ Nty x" AL \\
/ Under \urr:t ry. B n\uonmcnl
(()IQ for Additional Chiet Sceretary to Govt. Haryana,

Environment and Climate Change Dcpuruncm.,



Annexure-R5

Sr-No. [Name and address of Signe OA NO 84312018 Sardar Patel Jan Chetna Education Society Vs State of Haryana and ors___
Crusher bl o.o.!i.u... S Compliance status as per notification dated 11.05.2016 Copatng - aeLon Rotmbrk
producti complia | against
on nce non
capacity status | complyi
(TPD) as por | ng unit
notificati
on dated
11.05.20
16
Complyi | Complyi |Name of | Log Whether unit is Dust containment cum suppression | Wind | Metalled |C g| Green | Log (Yes/
ng totheing to the| legal |bookfor| complying as per | Cover Sprinkle| Water |1 g| Roads and Belt |Bookfor| No)
siting | siting | Source | raw | latest anaylsis report | shed rs | Storage | ing wall | (Adequa | wetting | along | water
paramet | paramet | of raw | material (Yes / No) and (Adequa | (Adequa y | system | (Adeq te/In- of the meter
ers erof |material| and alongwith date of | to/In- | te/In- |(Adequa|(Provide| te/In- g P and
d [ fisis report d te/in- | d/not |adequat| e) (Yes/ y energy
. :-_ (Maintai e) e) p e) No) |(Adequa| meter
1 a Stone C . netSute neded / e) ) te/in- | (Maintai
Ary: o:oqo:ra-_.imrri.mm. H Dsment! | Dismenti | Non Nen | Dismentl | Dismentl Dismentiea Dmsmentl | Disment! | Disment! | Dismentl | Disment! | Dismentl | D D D D NA Dismentied
nsmmp b ed ed no:wo.sa noaoez.; od o ed ed ed od ed ec ed ] ed ed [~
2 SHREE VINAYAK ST
I _w z%um MM:S Yes No NA NA NA NA NA NA NA NA NA NA NA NA NA NA Unit is not meeting the siting parameter as
Khata No 8. M No 42, Ki‘a No First CTO per the report of Tehsiidar and as per aoo:
18/2(5-6), 20/1 (4-12), 2112 (4- [Retused d by the Deputy Commissioner,
11) 22/1 (4-11) At Viliage- Mohindergarh at Narnaul in OA No |
Kultajpur, Tehss-Narnaul, 667/2018 & 679/2018. The unit has filed the
District-Mohindergarh appeal No. 9500/2019 in Hon'ble Supreme |

Court of India aganst the order of Hon ble |
NGT dated 24 07 2019 in OA No 667/2018 |
& 679/2018 Further the legal opinion has
3lready been obtained from the Additional
IAdvocate General and his opinion s that *
the stay order in Civil Appeal NO
27469/2019 is applicable in remaining stene _
crushing unit tll the final decision of Civil
IAppeal or vacation of stay by Hon'ble Apex |
(Court. Further, Government has taken the
[decisson that tirne period of 03 years gven
to the stone crusher unit not rneetng wting
criteria as per notification dated 1105 2016/

& amended till date, is extended further for
[anotlier one more year | e upto 1008
2021




Lying Abandoned, Unit is not meeting the
siting parameter as per the report of
Tehsildar and as per report submitted by
the Deputy Commissioner, Mohindergarh at
Narnaul in OA No. 667/2018 & 679/2018
There after Regional Office has
recommended revocation of CTO and
dosure action against the unit. Thereafter
M/s Shree Ganesh stone crusher has filed
the appeal No. 27469/2019 in Hon'ble
Supreme Court of India against the order of
Hon'ble NGT dated 24.07.2019 in OA No.
667/2018 & 679/2018 and Hon'ble Supreme
Court of India stay the order of Hon'ble NGT
dated 24.07.2019. The legal opinion has
already been obtained from the Additional
General and hus opinion is that
the stay order in Civil Appeal NO

Yes No NA NA NA NA NA NA NA A [NA NA

decision that tirne period of 03 years given
to the stone crusher unit not reeting siting
a as per notification dated 11.05 2016
& amended till date, is extended further for
anotiier one more year i.e. upto 10.05 2021




Shiv Sunder Gt U
No 718, S_TF:S—MNWO KiaJo1/047201 Yes A Lying abandoned, Unit is not meeting the |
Narnaul 1015003-:._. 6 10 A R A, A siting parameter s per the report of
30/09/202 Tehsiidar and as per report submitted by
o the Deputy Commissioner, Mohindergarh at
Narnaul in OA No. 667/2018 & 679/2018
There after Regional Office has
recommended revocation of CT0 and
closure action against the unit. Thereafter
M/s Shree Ganesh stone crusher has filed
the appeal No. 27469/2019 in Hon'ble
Supeeme Court of India against the order of
Hon'ble NGT dated 24.07.2019 in OA No
667/2018 & 679/2018 and Hon'dle Supreme
150 Court of india stay the order of Hon'ble NGT
dated 24.07.2019. The legal opinion has
already been obtained from the Additional
Advocate General and his opinion Is that
the stay order in Civil Appea! NO
2 is in 1g stone
crushing unit till the final dedision of Covil
Appeal or vacation of stay by Hon'ble Apex
Court. Further, Government has taken the
decsion that tirne period of 03 years gven
to the stone crusher unit NOt reeting siting
criteria as per notification dated 11.05 2016
& amended ull date, is extended further for
|anotlier one more year | e. upto 10.05 .2021
5 |DEV SHRI KRISHNA STONE |CTE No NA Dismantied (Dismantied
CRUSHER Khewat No. 45, |Revoked,
Khatoni No. 53, M No 12, Kila  |pismantie
No. 25/2 (3-13) M.No. 15, Kila g at site 400
NO. 5 min East (7-0) Total 10
Kanal 13 Marla, Village-Karota,
Tehsil-Narmaul,
DisttMehi rh . -
6 Unique Stone Crusher, Khewat |CTE No NA Dismantied Dismantled
No. 15, Khatoni No. 15, M.No. |Revoked,
11, Kila No. 11/2 (2-15,) 20 (7- |Dismantle
12)& 21/1 (6-9) Total 16 Kanal |g a1 site 2500
16 Maria, VIll-Karota, Namaul.
Distt-Mohindergarh
— Sowmd b Lying Abondoned and ciosed by Board Closed by Board
) oxjog-u}zo 211, Vil Board 400
Raghunathpura, Distt

| IMohindergarh _



Non | Non NA NA Unitnotin e NA NA NA | Closed | Unit not in operation and fog
Complyi|Complyi operation and found e N I e By abandoned and partialy "
ng ng abandoned and Board | dismantled and no reprsentative
partiialy dismantled found at site. Unit inspected on
and no 06.03 2020
reprsentative found
atsite. Unit
inspected on
3 06.03.2020
Mrmcﬂﬂ%v(w;.__.wuﬂb w“ncuo 275 Non Non NA NA | The unithas been | NA NA NA T NATT NR NA NA NA NA NA | Closed | The unit has been dismantled and
AR b . on Complyi|Complyi dismantled and By |plant and machinery removed from
andimandir, Panchkula | dated ng ng plant and Board |site. Unitinspected on 06 03 2020
(Khasra No. 268) 27.06.2 machinery removed
017 from site. Unit
inspected on

- 06.03.2020.

0 |M/S KRISHANA STONE | Refuse 200 Non Non NA NA Unit has been NA NA NA NA NA NA NA NA NA NA | Closed | Unit has been dismantied and
CRUSHER, Village don Complyi|Complyi dismantled and By |plant and machinery removed from
Tanda, CHANDIMANDIR, | dated ng ng plant and Board |site Unitinspected on 06 03 2020
Panchkula (Khasra No. 07.07.2 machinery removed
268291296297) 017 from site. Unit

inspected on
06.03.2020.

11 IM/S SHAKTI STONE Not 250 Non Non NA NA The unit not in In- In- In- Not | In- In- No In- Not No | Disman [The unit not in operation and found
CRUSHER, Village cbtaine Complyi|Complyi cperation and found|adequat|adequat|adequat| Provide lad quat|adequat adequat| Maintai tied abandoned, partially dismantied
Tanda, Chandimandir, d ng ng abandoned, e e e d e e e neded and no representative found at
Panchkula (Khasra No. partially dismantied site. Unit inspected on 06 03 2020
272,274,275). and no

representative
found at site. Unit
inspected on
06.03.2020

12 |W/S JANTA STONE Disman| 120 Non Non NA NA Unit has been NA NA NA NA NA NA NA NA NA NA  |Disman Unit has been closed and
CRUSHER, Vill. Tanda, tied Complyi|Complyi closed and tied dismantled its plant and
CHANDIMANDIR, ng ng dismantled its plant machinery. Unit inspected on
PANCHKULA (Khasra No. and machinery. Unit 06.03.2020
260) inspected on

06.03.2020




Annxure-R6

Sr. IName and address of Stone Consent status |1 OA NO.843/2018 Sardar Patel Jan Chetna Education Vi State of Harvana sind ors : . —
e i 4 Compliance status as per notifi dated 11.05.2016 S &uﬂ. ‘cﬂn.co.... Remark
quese ptorc| aguit
€ status non
i asper |complying
notificatio|  unit |
n dated ;
11.05.201 |
3
Complyin| Complying | Name of legal | Log book | Whether unitis | Dust containment cum suppression system for| Wind | Metalled | Cieaning !ﬂaa. .ﬂ-.“n... (Yes / No)
Btothe [tothesiting| Sourceofraw | forraw | complyingasper | Cover |Sprinklers| Water |interlocki| breaking [ Roads | and along e
e latestanayisis | shed [(Adequate| Storage |ngsystem| wall [(Adequate|wettingof| the |metera
persmets of and | report (Yes / No) |(Adequate| /in- ity |(Provided |(A /in- | ground ._....__.34 energy
o | eucationst product | andalongwith | /in- |adequate | (Adequate/| /not | /in- quate | (Yes / No) |(Adeq; meter
institute as ( date of anaylsis | ad ) Wrades provided) ) /- | (Maintain
per eded / not report ) ) ) adequate |eded / not
notificaiton Maintaine ) Maintaine
Roop Kamal Stone Industries, Vil | Granted for 200 Non Non Legal Mining Yes-272 dt. Adequate | A Ad Provided | Adequate | Adequate |  Yes | Adequate |Maintaine|  Yes NA o
Dotwala, P.0. Devdhar, Yamuna 11/05/2020 - Complying| Complying d 10.10.2019 4 nsved
Nagar 10/05/2021 ct.
$.05.2020 |
Shiv Shankar Stone Crusher, Vill Granted for 200 Non Non Legal Mining  [Maintaine| Yes-AALENV- | Ad Ad. Ad Provided Yes A Sn— e = ~
Kohiiwala, Yamuna Nagar 11/05/2019 - Complying| Complying d 20160628002 dt. g 2
1y03/2a20t. 29.06.2016 Bocill
260919 fieig
officer on
17.02.202
Cfor
collection
of latest
sample
but found
not in
operation)
Walia Stone Crushing Co., VPO Granted for 200 Non Non Legal Mining  |Maintaine|  Yes-617dt. A AD Provided | Ad — s — - = - =
|Devdhar, Tehsil Chhachhraull, 11/05/2020 - Complying| Complying g 20.02.2020 > i
'Yamuna Nagar 10/05/2021 at
25.05.2020




ﬁ-coo- Stone Crusher, vil|

/
Granted for Yes Adequate [Maintaine|  ves NA %N
Ballewala, Tehg; Chhachhrausi, 11/05/2020.- 200 Non Non Legal Mining [Miaimtaine Yo = - Adeq Srovided [Adeauate 3
Yamuna Nagar 10/05/2021 dt Complying| Compiying ¢ |ARLPYE/17121800 " s..sans
27.05.2020 4dt 19.12.2018 field
officer on
17.02.202
Ofor
¢ollecticn
of atest
sample
but found
notin
Jagat Stone Crusher, Vill Granted for 200 Non Non Legal Mining Yes- A Ad Ade Provided q Yes | Adequate [Maintaine|  Yes NA SCN
Ballewala, Yamuna Nagar 11/05/2020 - Complying| Complying d  |aripuE/17121800 d issved
10/05/2021 dt. 54t.19.12.2018
25.05.2020
Keshav Stone Crusher, Village Granted for 200 Non Non Legal Mining Yes-281 o, Ad g ark Provided | Adeg d Yes Adequate | Maintaine Yes NA SN
Doiwala, Tehsil Chhachhrauli, 11/05/2020 - Complying| Complying ¢ 17.10.2019 d fssued
Yamuna Nagar, Yamuna Nagar 10/05/2021 dt.
25.05.2020
United Contractors and Granted for 200 Non Non Legal Mining Yes- Ad Ad Ad Pr d Ad Yes Adequate |Maintaine|  Yes NA SCN
engineers, Village Ballawala, 11/05/2020 C g C 3 d AFLPL/E/28121800 d Issued
Tehsil chhachrauli, District 10/05/2021 dt. 9adt. 31.12.2018 (Visited by
Yamuna nagar 04.06.2020 field
officer on
“4 1702202
A Ofor
ool collection
“ . of latest
..‘ sample
but found
u_ not in
]
¥ Yes-271 d A Ad q P Adi Ad.
|Gayatri stone Crusher, Village Granted for [ 200 oy & on Legat Miniog - _NM §w Adequate Yes Yes NA ScN
Ballewala, Tehsil Chhachhrauli, 11/05/2020- Complying, mplying 3 3 orad
Yamuna Nagar 10/05/2021 ot.
29.05.2020
N Non Legal Mining  [Maintaine|  Yes-263dt. Adeq A P | Adequate | Ag v —
Bala Sundri Stone Crusher, Village | Granted for 200 -, M_“ o P p i 3 es il Yes NA Emnun
Baliewals, Tehsil Chhach 11/05/2020 - ; ¢ issun
District Yamuna Nagar 10/05/2021 dt. |
28.05.20




- = Maintaine|  Yes NA
.H..Oc maQ.”nM”uvu« Vilage Granted for Non Non i A Provded | j|\|l§3 T d .«m.M”a
a(to. , Chhachhraus, 11/05/2020 - Compiying] Co Legal Mining  [Maintaine|  Yes-255 0t
Oistrict Yamuna Nagar 10/05/2021 ax. g mplying d 03.10 2019
11 [Haryana Stone Crosher Vi 35.05.2020 Yes | Adequate |[Maintaine|  Yes NA N
Baliewaia, Tensi 939,”“2 Hﬁwwﬂwﬂ - Non legal Mining | Mantaine| _ Yes-258 dt. 4 Provded | Adequate d issued
Yamuna Nagas 10/05/2021 ¢t wlying| Complying d 03.10.2019
26.05.2020 i Yi
12 .E Ganesh wﬂ.”. M.:“PSE% Granted for = - T ey - e "= Yes Adequate .s-.:nc e es NA _M.nhn
[£ J 3
g u%ﬁwon.p (Complying| Compiying 4 1010.2019
02.06.2020 i Yes NA
- ,uJ.‘.a wﬁma?ﬁ.”:w ‘..<._¢R Granted for Non Non Legal Mining | Maintaine|  Yes-270 0t d Prov ded | Adequate b d _M_ﬂ.un
<oo.tu=u3§..z- ul, 11/05/2020 - Complying| Complying d 10.10.2019
gar 10/05/2021 gt

i 16.06.2020 - - Yes NA <N
Balram Stone Crushing Co, Village | Granted for Non Non Legal Mining | Maintaine| _ Yes 257 Gt. d Provided | Adeq s 5
Ballewala, Tehsi! Chhachrauli, 11/05/2020 - Complying| Complying d 03.10.2019 issued
District Yamuna Nagar. 10/05/2021 dv.

26.05.2020 ")

15 |Ambay Stone Crusher, Village Granted for Non Non Legal Mining ! Yes-247 dt. Provided qu Yes Yes NA SCN
Doiwala, Tehsil Chhachrau, 11/05/2020 - complying| Comolying P 03.10.2019 < id
District Yamuna Nagar 10/05/2021 ¢t

25.05.2020 :

16 |Shri Ram Stone Crusher, Village Granted for Non Non Lega! Mining i Yes-253 dt or Yes intai Yes NA SCN
Doiwala, Tehsi Chhachhrauli, 11/05/2020 - Complying| Complying d 03.10.2019 d tssued
District Yamuna Nagar. 10/05/2021 dt.

25.05.2020
4, 17 |Bhagwati StoneCrusher, Village Granted for Non Non Legal Mining Yes-266 dt. o or Yes A Yes NA SN
Doiwala, Tehsil Chhachhrauli, 11/05/2020 - Complying| Complying d 10.10.2019 d issued
District Yamuna Nagar. 10/05/2021 dt.
25.05.2020

18 [Balaji Stone Crusher, Doiwala , Granted for Non Non Legal Mining i Yes-280 dt. Ay P Yes di Yes NA SCN

IChhachhrauli, Yamuna Nagar 11/05/2020 - Complying| Complying d 17.10.2019 d issued
10/05/2021 ¢t.
25.05.2020

19 |Mehal Stone Crusher, Ballewala, Granted for Non Non Legal Mining | Maintaine Yes- ol Pr Yes Yes NA SCN

Chhachhrauli, Yamuna Nagar 11/05/2020 - Complying| Complying d AFLPL/E/17121800] d issued
10/05/2021 ot. 3dt 19.12.2018 (Visited by
29.05.2020 ks

officer on
17.02.202
Ofor
collection
. of latest
| sample
g but found
A notin
il P )
i




H Yes Adequate [Maintaine Yes NA SON
e
" o~ 7, Adequat d issued
H»:.aoc Stene Crusher, Granted for 200 Non Non Tegal Mining | Maintaine] _ Yes 252 dt. rovided
o _s:u.ho..c. Ry, 11/05/2020 - Complying| Complying s 03102019
m
una Nagar 10/05/2021 dt. Yes |Adequate [Maintaine| Yes NA SCN
25.05.2020 Adequate | ACEq
A d Provided d issued
Haryana Stone Mills Pyt Ltd, Granted for 200 Noa Non Legal Mining Yes726dt. rov
ww._..,aﬂ_“ _“u:r_ Chhachhraul, 11/05/2020 - Comphying] Complying p 081062030
ol 0/05/.
X . uo~o~o~» o Yes Adequate |Maintaine|  Yes NA SN
25.05. Ad Provded | Adequate d issued
22 |Hum Stone Crusher, Village Granted for 200 Non Non Legal Mining Yes-251 dt.
Doiwala, Tehsil Chhachhraut, 11/05/2020 - Complying| Complying g 03102019
Yamuna Nagar 10/05/2021 dt.
Sy Yes M. Yes NA SCN
Provided o
23 [Sohi Stone Crushing Industry, Granted for 200 Non Non Legal Mining Yes-256 ct. d 1ssued
Village Ballewala, Chhachharaull, | 11/05/2020- Complying| Complying d 03.10.2019
Yamuna Nagar 10/05/2021 dt. — - -
R ine| Yes2sédr  |Ad Srovded Yes q : G
24 |New Markanda Stone Crusher, Granted for 200 Non Non Legal Mining es- -
Viliage Ballewala, PO Cevdnar, | 11/05/2020 To Complying| Complying d 03.10.2019
District Yamuna Nagar 10/05/2021 dt. - " =
28.05.2020 — = Provided a ] Yes d es
25 |Aggarwal Stone Crusher, Village Granted for 200 Non Non Legal Mining “wa.n.wh.w : A Pasid
Doiwala, Tehsil KHIZRZBAD, 11/05/2020 - Complying| Complying d -10. i
District Yamuna Nagar 10/05/2021 ¢t. “ -
25.05.2020 - — r m d Yes deq Yes NA
26 |Jagdamba Stone Crusher, Village Granted for 200 Non Zo.: Legal Mining z_a_.“._:.:n MM _Ma“eu.w d issued
Doiwala, Chhachhrauli, Yamuna 11/05/2020 - C lying| C e .10..
Nagar 10/05/2021 ot. g
26.05.2020 e e Pr TAdequate Yes Yes NA SCN
dt. | s
27 |Neelkanth Stone Crushing Co. Granted for 200 Non Non Legal Mining Zu_:a:.an MNM.HQ e = P haad
(Old name Surindra Stone Crusher| 11/05/2020 - [Complying| Complying ,10.. x
Industries), Village Doiwala, Tehsil| 10/05/2021 dt. ..A.
[Chhachrauli, District Yamuna 25.05.2020 Wk
Nagar o Ads Pr Al Yes Ad Yes NA SCN
1 Mini Maintaine Yes-278 dt, 3
28 |Vishkarma Stone CrushingCo., Grantedior: | - 200 ) iWon iy ORI P 1210.2019 : g issued
Village Ballewala, Tehsi! 11/05/2020 - Complying| Complying Jm
[Chhachhrauli, District Yamuna 10/05/2021 dt. i
25.05.2020 . — - — = =
Nagar Maintaine|  Yes-267 dt. Provided | Adeq q Yes Yes
_ vu.«mu: Stone Crusher, Vilage Grantedfor | 200 Hoa Hoa Hes!oloe il d issued
.S [Complying| Complying d 10.10.2019 3
Ballewala, Tehsil Chhachhrauli, 11/05/2020 - |
21 at
[yamuna Nagar 10/05/20. B
- 05.06.2020 -

el e




Y &

Goel Spintex Pvt Ltd, Unit-1,
Doiwala, Tehsi Chhachhraul,
Yamuna Nagar

Granted for
11/05/2020 -
10/05/2021 ¢t.
25.05.2020

200

Non Non
Complying Complying

Legal Mining [ Maintaine NA

d

Provided | Adequate

Yes

Adequate

Maintaine
d

Unitis
lying
closed
from last
one year

NA

field
officer on
17.02.202
Ofor
collection
of latest
sample
but found
notin
operatian

Mohit Stone Crusher, Village
Kohliwala, P.0., Devdhar, Yamuna
Nagar

Granted for
11/05/2019 -
10/05/2020 dt.
2808.19&
renewal of CTO
under process,

Non Non
Complying| Complying

Yes-AAL ENV-

Legal Mining

d 20150222007 dt.
25.02.2019

Provided | Adequate | Adequate |  Yes

Yes

NA

32 |Shree Shyam Stone Crusher
Khewat No. 177, Khatoni No. 243,
M.No. 43, Kila No. 9(5-2) & 12 (3-
18) at Vill-Kultajpur, Tehsil-

Narnaul Distt-Mohindergarh

01/10/2016 to
30/09/2021

Yes

No

M/s. ANE
Industries Pvt Ltd
[Stone Mining
project at Narnaul
District
Mahendergarh

Yes

Yes As per
report dt.

14.02 2020 unit
lying closed,
Sample could not
be done due to
non operational

As per
inspecticn
report dt.
14.02.202
0 unit has
provided
APCD as
per
Notificatio
ndt
11.05.201
6

NA

Unitis not
meeting
the siting

[submated

as per the
report of

Tehsildar

and as per
report

by the
Deputy
[Commussi
oner,
Mohinder
garh at
INarnaul in
(0A No
667/2018
&
679/2018
There
after
Reglonal
Office has
recomme
nded




rang Stone Crusher, Khewat
No. 121, Khatoni No, 148, Khasra
INO. 53 total 260 kanal 15 marla
Vill.-Falzabad, Narnaul

= Tes M Asper  INA unit 15 not
. — — Adequate inspection meeting
31/03/2022 Yes No M/s. Muneer Yes As per q Provided repont dt the siting
Enterprises vill report dt. 14.02.202 parameter
Amarpur Jorasi, 14.02.2020 unit 0 unit has a3 per the
[Naraul Diste- |lving closed, provided report of
Mohindergarh sample could not

APCD Teh:
be done due to per - !&ﬂ.w”.
non operational

ndtL submitted
11.05.201 Oy the

6 Deputy
{Commissi
Mohinder
garh at
Narnaul in

667/2018

679/2018
There
4 after
| Regional
| 3 "N Office has
) o recomme
= nded
’

T W N e . o s &
B e & b
e ————



Karota Stone Grinding, Khewat 01/04/2016 to -
30/09/2020 " Mo M/s. Muneer As per inspection [Adequate Provided Ves Maintain JAsper  INA Unit is not
g Enterprises vin- report dt inspection meeting
Knatoni no. 65, kila no. 13//16( 6- Amarpur Jorasi, 14.02.2020 voit report ét the siting
12) vill-Karota, Narnaul, Dists- Narnaul Distt- lying a._o:K 99
Mohindergarh Mohindergarh Sample coold not 0 unit has a5 per the
be done due to provided report of
non operational APCD as Tehsildar
per and as per
Notificatio report
ndt submitted
11.05.201 by the
6 Deputy
350 M“H.a.»r
[Mohinder
garh at
Narnaul in
OANo
667/2018
&
679/2018
There
after
Regional
Office has
recomme
35 [Jai Maa Durgs Stone Crusher, 14.11.2017 0 100  [Complying| Non Legal Mines Yes. Unit d Provided Ye Mo . e
Khasra no. 795/54/1, 797/54/3, 31.03.2027 Complying o 05.03.2020. . Yes  [Complying| Unit
Mauja Bar, Panchkula d inspected
on
| 05.03 202
36 |Ram & Sons Stone Crusher, Vill. | 25.07.2017t0 | 100 |Complyng| Compying | Legal Mines Yes, 712 dated deq Provided = - . 0.
Bar, Tehsil Kalka, Panchkula 31.03.2020 21.05.2020 S Yes |Complying| Unit
N. d inspected
k on
b 19.05.202
37 |Mahadev Stone Crusher, Village | 01.04.2016t0 300 [Complying| Complying Legal Mines on Y P = - : 0.
Bar, Tehsil Kalka, District 30.09.2020 02.07.2019 es Yes |Complying , Unit
Panchkula d inspected
on
02.07.202
28 |Mahadev Stone Crusher, Village 05.08.2017 to 150  |Complying| Complying Legal Mines Yesand P Yo — 0.
Pyarewala, Raipur Rani, District 31.03.2027 11.03.2020. Unit Yes  |Complying] Unit
Panchkula Inspected on ded inspected
05.03.2020. on
05.03.202
39 [Shiv Shakti Stone Crusher, Vill. 17.05.2018 to 450  |Complying Non Antheia Prop Yes. Unit i lying| Adeq Pr e 0.
Bar, Tehsil Kalka, Distt. Panchkula 31.03.2028 Complying Pvt. Ltd, on 05.03.2020. Yes  [Complying| Unit
- Naraingarh, d inspected
Ambala on
05.03.202
0.




Annexure-R7

Consent
status Status as per dated 1108 2016 Conslidated|  Action taken Remark |
compliance | against non
status as | complying unit
per
notification
dated
11.05.2016
Cleaning | Green Belt | Log Book | (Yes/Na)
and wetting | along the for water
/| ofground | periphery | meter and
(Yeos / No) | (Adequate / energy
In-adequate  meter
) (Maintained
x.:gﬁvsc_“‘,o_.os ed/ not
0 No Aceq.ate Not No |Recommendation for ssued
hachhvat, Yamune Nager Mantaines { Coscre sect to HO
also recommended
10 HO for
Envitonmenta!
- Compensation
Non Legal Mmng Not No-265
Compiyng | Cowpiymg Maitaned 101020 Provided | Adequate | Acequate No Asequato Not No a.oo.lsnh-.coﬂ.." SCN ssued
_ @'30 recommended
| 20 MO for
Envionmental
TONE Non | Nonm NA ”!!:F:on = =
| Unit not in In- In- In-
CRUSHER, . 7 _ = Not in- in Yes s Not Mo TGiomg
P 933.3_03%6 es o§§=nuoﬂ. adequate Provided = i s 8y Board cg_qu_vooﬂﬂ
81 4244254 | available Unit " ma
37, inspocted on
06 03 2020
R lon Non NA Maintained Undt not iIn In. in-
| Not In- No
RUSHER. Complying | Complying ea atthe - Provided In- Not No  Closed By Board T
Chandimandir, Panchkula | time of inspection adequate | Maintained i eu:L_!:u.:ﬂ
(Khasra No 268, 261) [ Unit inspected on o the time of
| 06 03 2020 inspection
Unit inspected |
STONE CRUSHER. Ner on | NA |Wantaned] Uninci 32
[ Provided = 7 06.03
£ T Complying | Complying od operation as no - In- Not No  [Ciosed By Boarg
CHANDIMANDIR, DISTT , crushing materal adequate adequate |Maintained P c..:..o...ina
vvvvvvv LA (Khasra N avalable Unt | ed 06.03 2020
268, 291, 296, 297) Inspected on .
06 03 2020




"~ s WS KAKKAR STONE

Not No  [Closed By Board [ Unit inspected
In- on
No
—— In- In- adequate |Maintained 06.03.2020
! Refuseq 275 Non Non NA NA  IThe unit found not] In- e - vazha ed
[CRUSHER, ViLLAGE on dateg Complying | Complying e
| RAMPUR SEUR,, 13.01.2020
_ SURAJPUR, TEHS)_ demantied. Unk
KALKA. DISTT Panchiula inepected on
(Khasra No 0603 2020
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